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.'!lonm:ATl'ON VNl>a l>mPLAcD Pa­
eon (COMRNSATION AND Rs­

DIIILft'ATIOlf) At:'f 

TIie Della&J' Ml•..._ el 8ellelllll� 
.11• (Sllrt J. S. Blto-*>: Sir, I bee 
to re-la7 on the Table • copy of tbe 
'Notiftcation No. S.R.O. 1161, <iated tbe 
J9tb M�. 1956, under sub-section (3) 
-of aection 40 of the Displaced Persons 
-(Compensation and Bebabllltation) 
Act, 19M. [Placed it1 Libnsrv. Sec 
.No. S--225/56.) 

.BUSINESS ADVISORY COMMI'1TEE 

TBDTY-EicBTB RaoRT 

TIie Minister of Panlameatal')' Main 
(Sbrl Satya Narayaa Sialaa): Sir, I 
.beg to move: 

"That this House arrees with the 
Thir.y.eichtb Report of the Busi­
ness Advisory Committee presented 
to the House on the 18th July, 1956 .. 

Sltrt Kamatli (Hoshangabad): Sir, I 
Tise on a point of order. The House 
bas not had notice of this motion. You 
rightly ruled sometime ago, in the last 
session, I believe. that even thou&h it 
might be a report of the Business Ad­
visory Committee, the motion should 
be made well in time to enable Membe111 
to table amendments. It bas not been 
-done so In th.ls case. Therefore I su1-
·1est that It may be held over till Tues­
day by wbicb time I and other Men ... 
'*'s may be able to lfve notice or 
.amendments to this motion. 

.:Mr. S,eabr: When was this circu­
·teted? 

Sbrl Kamatb: It was circulated only 
:this mominc. 

b Bon. Maaber: The report wu 
�presented two days ago_. 

Mr. Speaker: There is no 1ood mere­
,7 being satlsfted with the presentation 
-of the report. In future, as soon as 
:the report is submitted, hon. Members 
•lso must give notice of their Intention 
to make the next motion on a parti­
ail11r daY. two da:,s In advance or !I� 
J�st �n!! d� � advan�, 

Prooi,iou) BUI 
811d S•eet•: You mean tbe IOIP­

ter, Sir. 

llr. Speeur. '!be boo. Member him­
self may make • moUon. It appU. \0 
all hon. Members whoever be 
may be. I. is not OD17 with reapect 
to tbia that I am a7inc. 'l'llia QPlies 
to every motion that la aoupt to be 
moved. Notice of a mot.ion abouJd � 
liven sufficiently in advance to pve 
opportunit" to hon. Memben to table 
their am1:11dments. Thia will ltlDd 
over till the 24th, if noUce of t1ala 
motion bas not already been livm. 

Sbrt Sama&b: Very ,ood, Sir, thank 
70U ver7 much. 

BUSINESS OF THE HOUSE 

'fte Minister of PerJl•m•t:N7 
AJra1rs < Slut Sa&,.& Ner&J'911 Sballe): 
Sir, with your permission I bet to 
announce that Government propose 
to take up during next week the 
following items of business after 
the passing of the Industrial Dis-
putes (Amendmi!nt and Miscellaneous 
Provisions) Bill; 

I. The Bihar and West Benc:al 
(Transfer of Territories) Bill- for 
reference to a Joint Committee. 

2. The States Reorganisa:ion Bill 
as amended by the Joint Committee 
for consi;leration and passing. 

INDUSTRIAL DISPUTF.S (AMEND­
MENT AND MISCELLANEOUS PRO­

VISIONS) Bn.L . 

Mr. Speaker: The House will DOW 
,ake up the followin1 motion moYed b7 
Shri Khandubhai Desai on the 20tb 
July, 1956, namely: 

"That the Blll further to amend 
the Industrial D'.sputes Act, 1947 
and the Industrial Employment 
(St•ndi.DC Orders) Act, 1946 and 
to repeal the Industrial Disputes 
(Appellate Tribunal) Act, 1950, 
be taken into consideratiori," 




